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SHORT NOTICE QUESTION
MOVEMENT OF MAIZE OUT OF HARYANA
S. Q. N. 2,
+
SHRI N, K. SANGHI :
SHRI R. BARUA :
SHRI ONKAR LAL BERWA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that large quan-
tities of maize were illegally moved out of
Haryana by traders to other parts of the
country in violation of the restriction im-
posed by the Government with regard.to
the movement of foodgrains;

(b) whether it is a fact that certain
Government officials including the ex-Chief
Minister of the State were involved in the
affair:

(c) whether the Central Bureau of In-
vestigation has gone into the matter and
submitted a report to the Government, and

AUGUST 7. 1968

Oral Answers 788

(d) if so, what are their findings and
what action has been taken against all con-
cerned as sequel thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (c). Cases under the Essential
Commodities Act registered by the C.B.I.
are under investigation by them.

(d) Does not arise,

SHRI N. K. SANGHI: May I know
from the hon. Minister whether the Cen-
tral Government would take similar action
against other State Governments, Ministers
and Chief Ministers who have flouted the
Central Government’s orders, as for ex-
ample, the Madhya Pradesh Government
which during the period March-April put
an embargo on the movement of gram and
thercby made a scandalous amount of
Rs. 2.25 crores of money and thereafter
after a lot of persuasion removed this
embargo? May I know whether Govern-
ment would take similar action to institute
an inquiry through the CBI against other
State Governments, Ministers and  Chief
Ministers ?

SHRI ANNASAHIB SHINDE : It does
mot arise out of the main question.

SHRI SHIVAJI RAO S. DESHMUKH :
It does arise.

MR. SPEAKER : The question is speci-
fic whether the CBI has been entrusted with
this inquiry. The hon, Member wants to
know whether any action will be taken on
other cases. That is a general question.
It is not anything very particular,

SHRI N. K. SANGHI: May I know
whether any telegram was sent by the
State Government to tie Centre for Ilift-
ing the embargo on movement and whe-
ther the Chief Secretary advised the Cen-
tral Government in that behalf, and if so.
the time-lag between that advice and the
time Government took action against the
abolition of those orders under the Essen-
tial Commodities Act ?

SHRI ANNASAHIB SHINDE: With
regard to this particular case, a telegram
was received from the State Government.
The telegram was dated 12th October, 1967
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and it was received in the Ministry on
13th October, 1967, and the 14th and 15th
Weing holidays, it was replied to on the
16th October, 1967. The contents of the
telegram are as follows :

REQUEST IMMEDIATE PERMIS-

SION FOR REMOVING ALL RES-

TRICTIONS ON MOVEMENT OF

BAJRA, JOWAR AND MAIZE

FROM HARYANA TO ANY PLACE

IN INDIA (.) ALSO ISSUE AMEN-

DMENT TO NORTHERN INTER-

ZONAL MAIZE MOVEMENT CON-

TROL ORDER 1967 (.) STATE

GOVERNMENT DO NOT PRO-

POSE TO PROCURE ANY COARSE

GRAIN FOR STATE RESERVE.

And our reply was:

“From Balasubramaniam : Reference

your telegram October 12 stop Regret

proposal to remove existing restrictions
on movements Bajra, Jowar and Maize
cannot be agreed to”.

Thig is the factual position.
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SHRI ANNASAHIB SHINDE : As far
as the legal position is concerned, every-
thing is under investigation, and perhaps
would be subject to legal scrutiny. ..

MR. SPEAKER : He need not go into
the whole history of it. Was it done with
the co-operation of the railway authorities,
Let him answer the question.

SHRI ANNASAHIB SHINDE: This
case was referred to the Punjab and
Haryana High Court at Chandigarh. The
Court has adjudicated that the despatch
of foodgrains from Haryana to West Bengal
wasg not a legal act and was’'in contraven-
tion of the Act.

MR. SPEAKER : Was it done in co-
operation with the railways ?
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SHRI ANNASAHIB SHINDE : That is
the subject of CBI investigation.
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SHRI ANNASAHIB SHINDE : I have
already said that these matters are under
investigation.

SHRI RANGA : 1 have been in corres-
pondence with this Ministry for some time
about this unfortunate matter becauso re-
presentations were made to us by kisans
as well as merchants who became victims
of this misunderstanding or mismanage-
ment between the Union Government and
the State Government. Here is a state-
ment made by Rao Birendra Singh who
was the Chief Minister then, Is it not a
fact that Rao Birender Singh had openly
stated repeatedly that as Chicf Minister he
had lifteg this particular ban and allowed
the traders there to export their food-
grains to various places, specially Calcutta
and that the Government of India thought
it fit, unnecessarily, according to me, and
wastefully also to ask this wonderful CBI
to discover what Rao Birender Singh as
the then Chief Minister had himself openly
said he had done, and that he was respon-
sible for lifting this ban ? He himself rose
on a point of personal explanation in their
Vidhan Sabha and said :
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“The State Government was empower-
ed to allow the export of coarse greins
through permits and the Dal Ministry’s
decision to lift the restrictions  was
right”.

He added he did it in order to favour the
farmers and the producers and also the
traders of course, because they wanted to
make some business out of it. Under these
circumstances, why is it that the Govern-
ment of India are not prepared to reach
some sensible decision and evolve some
reasonable and wise policy in order to
scttle this matter and relieve these traders,
who, in a bona fide manner, had exported
crores worth of foodgrains, from all these
troubles in courts as well as with their own
officers ?

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI  JAGJIWAN
RAM) : The reason is this. The Chief
Minister made this statement, but the Chief
Minister had no authority to do it.

SHRI RANGA : The people are not cx-
pected to know all these intricacies,

SHRI JAGJIWAN RAM : I am coming
to that. The people were not concerned.
only a few traders, It is not a question
of removal of ban. One thing should be
clear to the House, If the ban is removed,
any trader is free to take any foodgrains
from that arca to any part of the country.
That was not the position, All the traders
from Haryana were not in a position to
take it, It was only a few favoured ones
who were able to avail of the permission.
The statement was made on the 11th,
and it appears that some traders were
ready with their stocks that so many book-
ings took place on the 12th. So, it is not @
question of pcople or all the traders having
been affected. It was 3 question of a few
favoured traders who knew the thing before-
hand, before the Chief Minister made that
statement. He had no authority to do that.

SHRI RANGA : That is the beauty of
your permit-licence raj.

SHRI JAGJIWAN RAM: Prices in
Haryana shot up within two days, and I
as Food Minister of Indiag had to see that
the people who hed to purchase foodgrains
in Haryana itself were not put to great
hardship. Therefore, I had to see, since
the action of the Chief Minister was not
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legal, what action we could take, and ac-
tion was taken. Whether our action was
justified or not has been tested in various
courts. The traders took it to the lower
court and the High Court, and it has been
held that the Haryana Government had no
authority and that the permits that were
issued were not valid permits,

Then, the question comes about settle-
ment. It may be that a few small traders
might have suffered, but whenever such
action is taken, that is inevitable.

Today, the position is that all the
matters are in court and the stock at
Howrah has been confiscated; in respect of
some stock there hag been an injunction
from the Calcutta High Court. The con-
fiscated stock has been sold, and the money
has been deposited with the court. The
traders have made appeals, and if the
court says that they should be paid, the
money will be refunded.

SHRI CHINTAMANI PANIGRAHI :
The hon. Minister hus made it clear that
these transactions have taken place without
valid permits and even without removal
of the ban. The CBI has already sub-
mitted its report in which it has named
some railway officers and certain other offi-
cers as being involved in these transactions.
I would like to know what action has
becn taken against those officers who have
been proved to be involved in this deal,
and if no action has been taken, why it is
being dclayed.

SHRI ANNASAHIB SHINDE: The
investigation has not been completed so
far, though it is about to be completed,
and the CBI has not so far submitted its
report.

SHRI CHINTAMANI PANIGRAHI :
It is reported in the papers that they have
already submitted the report. We would
like to know what part of the investigation
still remains to be completed.

MR. SPEAKER : Whatever the papers
might say, the Minister says the investiga-
tion is still going on.

ot qwae Wl yww WERE,
faodt aT g & marafy SEE
¥ FAAT G GIETT AT FAW qE ¥
Y TAT F AT FT T AT A
T | wey ARy § AT A
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fF dro dto wtdo %1 fie e 5
FATATT &l ¥ qaT q@7 § WHIT F
aTe o T &, ar afz ag T ard }
At 97 wi ag i snadef, @ur <%
qEF FT AT I T@T qvfw |WI Ay ITH
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SHRI ANNASAHIB SHINDE : I do not
think that at this stage anything can be

said about this. The hon. member can put
the question to the Home Ministry.

w\WE WA W ¢ ege HEIEY,
az @l guAr Saa Wednw 7 a9w
F ¢ F ag saar Aed g fFogw
AT F} A AR AT AT AW ZE
& atr T # oWy N a=Er gl g,
a=oT Aty 7gr g Aree [T off ok
Tq 9T Y, A1 #4739 FT ALAALT @A
ZTRH § FH T T A T FA FT
s 3 fafeeer s #30 ? it
TH €Y a9E § AT W H Fgq /7 FTAT
I TET &N T AT G 9FT AT A TS
ZT UF Mg AT 17 Ay 2 1 fe7
ff o AW A g § AT EAIR AW W
A s agt v =Irfgm |

SHRI S. K. TAPURIAH: The hon.
Minister mentioned a number of times the
legal position. I wonder whether he will
also be prepared to look into the moral
aspect of it. The announcement was made
on 10th October by the then Chief Minis-
ter of Haryana and published in all the
newspapers on the 11th October and was
announced by the All India Radio also an
organisation over which the Chief Minister
had no authority or control. Still the hon.
Minister says that he had to wait till the
official letter came to him, which took six
days. During this period quite a lot of
golmal, as he himsclf says, went on. The
Railways were also involved in this. The
Railways knew very well that the order to
stop the movement came under the Essen-
tial Commodities Act and no movement
can take place without the direct and
explicit instruction from the Central Gov-
ernment. The Railways also belong to the
Central Government, May I know whether
the railways have also made 5  depart-
mental enquiry as to how this has happen-
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ed and what this Government has donc
about thiy matter ? Has the CBI made
any enquiries into the railway's lapses ?

SHRI ANNASAHIB SHINDE : As fur
as the position of the Railways is con-
cerned, I have already explained that it is
subject to investigation. In regard to state-
ments, etc. appearing in the Press, I do
not think that the Government of India
is cxpected to act on the basis of Press
reports. Only when we receive some offi-
cial information wc can act.

SHRI SHIVAJIRAO S, DESHMUKH :
May I pointedly ask the hon. Ministers
whether the innocent traders of Haryana
purchased grains at rock bottom  prices
from the sturdy and hardworking peasants
of Haryana and with the support of the
administrators got an illegal order issued
and also got it proclaimed by the All
India Radio and undertook round the clock
loading of wagons and moved caravans of
truckloads . . .

MR. SPEAKER : You are summing up
all the supplementaries. What is  your
question ?

SHRI SHIVAJIRAO S. DESHMUKH :
.. .telegraphically conveyed to the Central
authorities only on a holiday for amend-
ing the Essential Commodities Act; whilc
the Central administrators were on a holi-
day, they allowed their legal and adminis-
trative intellect to go on a holiday also
and rcturp after the holidays, Meanwhilc
transactions worth crores of rupees took
place. Would this be investigated by the
CBI ?

MR. SPEAKER : You summed up very
well.  This is what they are doing now.
We take up the call attention notice now.
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